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Present: Mr. Rajansh Thukral for petitioner. 
Dr.S P Sharma, Advocate for respondents. 

. . . Petitioner-, 

. . . Respondents. 

Lesrned counsel for mspondants, Dr. S P Sharma has requested 
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for time to file reply to theh$h'@iition on the ground that positive effotts would 

be made for entering Into some kind of dement. Disposal of the case has 

drsad5quite delayed. 10 ~ndq of justice. we mt la$ opportunity to the 
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respondents to file the reply, in case no final settlement is reached. The reply 
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bi'filed' &i iwit on& b=f~foiii 17.1.4 -261 6'~th advance = p i  to the ~ E i i ~ e l  
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